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ORDER (Oral)

Bv Justice Ashok Aaarwal . Chai rman

Applicant was promoted from Qroup-D post to tne

post of Lower Division Clerk on ad hoc basis on 14.3.86.
His promotion was regularised w.e.f. 10.9.92 by
order passed on 15.9.92. By the present OA, applicant
Claims the aforesaid promotion from the year 1984 when
the vacancy in respect of 6« promotion quota reserved

aA-o-sa. thf" bas4-s

for Group-D efflp-3=©yee€
or in any event, fromseTTTOT-H?y^etm--Mr^—ai-ose. or, i

14.3.86 - when he was promoted on ad hoc basis.
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2. In our judgment, the present application is

hopelessly barred by limitation. Applicant had bee
o- lo • <=1- ^ 2-

given promotion on regular basis^oy an order passed wa
back on 15.9.92, His cause of action to institute the

present OA arose when the aforesaid order was issued.

Repeated unsuccessful representations not provided by

law would not extend the period of limitation. (S.S.

Rathore Vs. State of M.P. AIR 1990 SC 10 = 1989 (11)

ATC 913).

3. In the circumstances, present application

is dismissed as being barred by limitation.

(V.K. Majotra)
Member (A)

(Asfi^ lAgarwal)
Chai tfman
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